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PART I
LEGISLATIVE DEPARITMIENT
Notification
The 4th June, 1999

No. Leg. 14/99.-—-The lollowing Act ol the Legislature of the State
of Haryana received the assent of {he President of India on the
4th May, 1999, and is bercby published for generalinformation:—

HARYANA ACT NO. 12 of 1999
THE HARYANA SCHOOL IDUCATION ACT, 1995
’ AN . .
ACT

to provide for better organisation and development of scheol education
in the State of Haryana and for maiters cormected therewith or inci-
dental thereto. \

BE it enacted by the Legislature of the State of Haryana in the Fbrty—
sixth Year of the Republic of India as follows :—

CHAPTER 1
PRELIMINARY

1. (/) This Act may be called the Maryana School Education Act,
1995, .

{2) It extends to the whole of the State of Haryana.

(3) Itshall comeinto lorce on such daie, as the State  Jovernment

may, by notification, appoint and diflfcrent dates may be appointed for
different provisions of this Act, and any veference to  the corimencement
of this Act in refation to any provision thereof shall be construed as
e reference to the date on which that provision comes into force.

2. Inthis Act, unless thecontext otherwise requires,—

() “affiliation™ means lormal enrolment of a school among the
list of approved schools of a Board or Council for Indian
School Certificate Examinations, [ollowing preseribed/
approved courses of studics up to class VIII, X and XII
as well as those preparuwr students acc. ;rdmg to prescri-
bed courses for the Board’s examinations or Council for
Indian School Certificate Examinations;

(b) *““aid™ means any aid granted to a recognised school by the
Government, a local authority or any other authority
demgnated by the Govecrnment, Director or a local autho-
rity ; ‘

() “aided school” means i recognised private school which is
receiving aid in the form of grant from the Government ;

(d) “appropriate authority” means,—

(§) inthe case of a school recogniscd or Lo be recognised by an
authority designated or sponsore hy the Government,
that authority ;
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(#) ia case of dishursement of grant to recogaised priva
schools, the authority designated by the Dircctor

(¢) *“Board” means the Board of Sthool Education, H
the Cenlral Board ol Sccondary Iiducation, oran
Board which the State Government may, [rom

time, specily ;

{f) “Dircctos™ means Director, Secondary Education/
Primary Education, as the case may be, and  inclu
other officer authorised by the Government in  this

(g) *“District Education Officer” mcans the District Ed
O#Ricer of the district in which a recognised Senior Sec
or High School is situated and includes any other
authorised by the Government in this behalf ; -

(4) “District Primary Education Officer” means the

' Primtary Education Officer of the district in which
gaised primary schoolis situated and includes any
officer autharised b, the Government in this behall ;

() “existing ‘school” means a recognised private school
in existence at the comnencement of this Act;

(7) “Govesnment” means th: Jovernment of the Sk
Haryana ;

(k) “manager’” iu relation o uoschool, means the person, by
: ever name called, who is entrusted, either on the
which this Act comesinlo force or, as the case m
under the scheme of management umder scction S, wi
management of the affairs of that schoot ;

() “managing committee™ means the body of individuals en
with the management of any recogaised private  sch
schools ; :

Gn) “minority school” means a school established and ad
tered by a minority whether based on  religion or lang
having the right to do so under clause (7)  of Articl
the Coustitution of India : :

(7} “‘prescribed™ means prescribed Dby rules made unde
Act; . .

{0} “privale school” means a school whiCh is nol run er spon
by the Government, Direclor, a local authorily or
authority designaled or sposorud by the Governmen

{p) “recognised school™ means i school recopnised by the  a
priate authority ;

(g} “recognition’ means formal certification granted by an
prigle authority " to a privately nanaged cducat
institution that the iastitetion conforms fo the stan

and conditions laio Jown by the appropriate authorit!
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() “school™ includes a primary, middle, high or senior sccondary
school and also includes any other institution which imparts
education or training below degree level, but does not include
an institution which imparts technical cducalion ;

(s) “‘school property” meaus all movable and immovable property

) E' belonging  to, orin the possession of, the schooland all

other rights and interests in, or arising out of, such property,
and includes land, building and its uppurtenances, play
grounds, hosteis, furntture, books, apparatus, maps, cquip-
ment, uiensils, cash, reserve funds, investments and bank
balances ;

(r) "*Sccrctary” means the Secrctary to Government, Haryana
‘ Education Departent ;

. {u) “State” means the State of Haryana,'

CHAPTER 11

ESTABLISHMENT, RECOGNITION, MANAGEMENT AND
0 AID TO SCHOQOLS

3. (J) The Government may regulate cducation in all schools in
the Statc in accordance with the provisions of this Act and the rules made
thereunder.

1

(2} The Government may establish and maintain any  schicol in
the Statc or may permit any person or local authority to establish and
maintain any school in the State, subject to the provisions of this Act
and rules made thereunder.

(3) The establishment of a new school or the opening of a higher
class or the closing down of existing class in any existing schoolin
the State, after the commencement of this Act and subject to the provisions
of clause (1) of article 30 of the Constitution of India, shallbesubject to
the provisions of this Act and rules made thereunder and any new school
or higher class established or opened otherwise than in accordance with
the provisions of this Act, shall notbe recognised by the appropriate
authority.

4. (I) The appropriate authority imay, onan application made to
itin the prescribed form and in the prescribed manner, recopnisce any
private school :

Provided that no school shall be recognised unless —

(¢} it has adeguule funds Lo easurc its Ginancial stahilily und regular
payment of salary and allowances to its umployees ;

(b ithasa duly approved scheme of minagement as roquired
under section 5 ol this Act ;

L (¢) it has suitable or adequate accommodation and  sanitary facili-
' tics having regard, among other factois, tu the nwumber,
age and sex of the pupils attending it ;

I
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{d) itprovides Tor approved courses of study and
instructions ; .

{¢) it Itas tcachers with prescribed qualifications ; and

{f) it has the prescribed  [acilities for physicﬂlcducation,
scrvice, laboratory works, workshop practicc a
curricular activitics.

{2) Evcry application for recognition of a school shall be ente
and coasidered by appropriate . authority and the decision
shall be communicated to the applicant within a petiod of six mont

. the date of receipt of the application and where recognition is not g
the reasons for 1ot granting snch recognition shall also be commu
to the applicant within the said period.

{3) Where recognition to a school is refuscd, any person ag
by such rcfusal may, within thirty days from the date of communt
to him of such refusdl, appeal against such refusal, in the pres
manner, to  the prescribed authority, and the decision of the pres
authority thercon shell befinal ¢

Provided that the prescribed autliority may, if'it is satisfied th
appellant was prevented by suilicient cause {rom preferring the
within the said period of thirty days, cxtend, for reasons to be rce
by it in writing, thesaid period by a [urther period of sixty days.

|

() Where the managing commitiee of dschool obtains recog
by fraud, misrepresentation vr suppression of material particulal
where, after obtaining recognition, the schiool [alls to continue to ¢
with any of the conditions specified in the proviso to sub-secti
the authorily granting the recognition may, after giving the man
"commitlee ol the school a reasonable opportunity of showing
against the proposed action (o withdraw the recognition granted to
school. : y '

(5) The recogaoition granted under sub-section (/) shall not byi
cntitle any school to receive aid,

(6) Every existing vecognised school of schools which are alr
afliliated with Doards or Council for 11 diyn Schoot Ceriificate Exan
tions other than Board of School Faucalion, Haryana, alter obfai
*No Objection Certificate’ from the G rvernment, shallbe deemed to
been recognised nnder this section and shall be subject to the provis
of this Actand the rules made thereunder :

Provided that where any such scheo! does not satisty any of the coi
tions specified in the proviso to sub-scction (/), the prescribod autho
nwy require the school to satisly such  conditions within a speci
period andif any such condition 15 not salisticd, the recognition ma
withdrawn from such schoel .

(7) Every school, whase rccognition is withdrawn under sub~sect
{(4) or sul-section {6). may appea’ 1o the preseribed  aulbority, who sh
dispose of the appeal within one vear from the date ol presentation . of |
appeal in such mapner as may be prescribed, and i the appealisn
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disposed of within thai period, the order lor the withdrawal of recognition
shatlaon the expiry ol the said perind of one year stand cancebleid,

(8) On heariug an appeal prelecred uadee sub scetion (G} o sl ssee-
tioss (7}, the preseried anthorily sy, alter piviong the appelland oresson-
able opporiunity ol being heard, confirm, wodily or reverse an crder
uppealkul against,

5. (1) Notwithstanding anyliving coutained in any other luw Tor the
time being inforce orin any instrument having efiect by virtue ol apy
such law, the managing committee of every recognised school shall make,
in accordance with the 1ules made under this Act and with the previous

approval of the appropriate authority, a scheme ol management for
sucl school : ‘

Al

Provided that in the case ol a4 recognised private school which does

not receive any, aid, the scheme of mapagement shall apply with  such

varigtions and modilications as may be prescribed .

Provided further hal 50 much of this sub~scctjon as relates  to fhe

previous approval of the appropriate  authority, shall not apply toa
scheme of management for an un-aided minority school . ‘

{2) A schene may be made, inlike manner, to add to, vary or modily

any scheme made vnder sub~section (£).

6. (I} The Government may pay to the prescribed authority, (ot
gisbursement of aid ro recopnised nrivioe sshanh

anch adgus S anama

B3 DI GOVEIIIIUID (Y CUNFNED UURUSNITY
Provided that the schools already under  wrant-jp-sid useen Lsheh
continue to tecgive such grant provided that they comply voth L, conde

tions as specilied under sub-sections (1) to (5) of this scetion.

(2} The authority competent to grant the aid imay stop, reduce ox sus-
pend ad for violation of any of the ¢onditions prescribed in this behalf.

(3} The aid may cover such purl of the cxpenditure ol the schivol
as may be preseribed, '

. (&) No payment, out of the aid given {or salary, allowances und pro-
vident fund of employees of the school, shall be made for any otler
purpose, :

T (5) No n_h-ieccgnis;:d school shall be eligible to receive any aidor
any beacfit made avattable to private school by the Government ©T any
LY, CHAPTER WK

SCHOOL PROPERTY

7. ()} The managemont ol every aided schoo! shall [urnish to the.

containing a list of school
property together with such particulars as may be prescribed.

School Fropeniy.

Scheme  of
management,

Aid to recopafs
sund engelb,
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(2) Nl)l\\'llll‘n[.llldlni' dllylhlllfs contamed in any othcr law {or th
heing in force, no lldll:.lCl, mortgase or lease ol any movahle or im
Ble properly ol an aided scheol, not being the property specified i
rales, shallbe macde exeept with e previous permission ol the
printe authorty :
Peovided that where the appropriale authority omils or fails L
pose of the application oy such  permission within ninety days
‘ the daie of receipt ol the applivation o this behall, the  perm
! shail, on the expiry ol the spid period of ninety  days, be deened t
’ been granted,
(3) Any person aggricved by the grant or refusal of permission
sub-scclion (2) may prefer, in such  form and within such time, a
be prescribed, appeal to the prescribed authority against such gra
refusal of permission and decision of the prescribed antherity thereo
be [inal.
{4#) Any transaction made in contravention of the provisip
sub-sections (2) and (3) shall be void.
CHAPTER 1V
» TERMS AND CONDITIONS OF SERYICE OF EMPLOYEH
DT OF AIDED SCHOOLS AND TAKING OYER THE
; e MANAGEMENT THEREOF

Terms and S (1) The Government may make rules regulating :—

: f;?ﬂg (:?rscmgl. () uniform code of service rules for employees in the State
: Loyes of ajded ting to pay, allowances, dismissal, removal, suspen
: schools. lcave, conduct and discipline, prov:dcnt fund, trave

allowance and other cognate matter ;
(&) essential qualifications for various classes of employees

(¢) uniform scales of pay for various classes of employees :

Provided that the Government may exempt any aided school or
ol'an aided school from operation of the provision of this section for
+ pesiod as it may think fit on grounds of economic capacity thereof,

(2) Subject to any rules that may b'e made in this behalf no emp!
- of a recognised private aided schools shall be dismissed, remove
i reduced in rank mnor shall his services otherwise terminated cxeept
the prior approval of the Director or his nominee :
b Provided that this ssction shall not apply where an employea is did
sedd removed or reduced in rank on the ground of conduct which had 1
his conviction on a criminal charge involving moral turpitude.
1 ' : (3) Any employce of a private aided schools, who is dismissed, {
9 moved or reduced in rank may, within three months from the dat
g communication to him of the order of such dismissal, removal or re
; tion inrank, appeal against such orderto the Dlrector who may ¢
giving the parties an opportunity of being heard and after making §
further enquiry, if any, a3 he may consider necessary, pass such o
as lie thinks Gt, confirming modifying or reversing the decision oro
appealed against. ]

(4) Any employee of the aided school (who has been suspeaded
the managing committes, the managing committee will held an enqu
within threa months of his suspension,  [n case the enquiry is not ¢
pIctcd within thrce moeaths, the mauaging committes will have to ta
permission from the District Bducatina Oificer for the extension
time. ‘ - )
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9. very einployee of an aided schoot shall be poverned by such code
of conduct as may be preseribed  and on the violation ol nny prevision
of sucht cade ol conduet, Uic empalyee shall be Nable to such disciplinary
aclion as may be prescribed.

10, (5 I the Dircctor s satisficd that the managing commiltee or
the manapee has indulged inany  financial ivregularity or administrative
mismanagement or neglected o perform any of his dutics imposed on
it by or under this Act or any rule madc thereunder and that it is cxpe-
dient in the interest of schicol educiiion, to take over the minagement
of such school, he may after giving the managing commiltee or the mani-
ger of such school, a reasonable opportunity of showing cause  against
the proposed action, take over the management of such school lor o
limited period totexceeding two years

Provided that where the management of o school hes been trken over
for a period of two years or less, the Director may, if he is of the opinion
that in order to secure proper management of the school itis expedient
that such management should continue to be in forecalter the expiry of

‘said limited period he may from time to time, issuc directions for the con-

tinuance of such management for such period not exceeding one ycar at
a time as he may think fit, so, however, that the total pocied for

which such management is taken over shall not in any case excced three
years,

(2) Whenever  the management  of any school is taken over mnder
sub-seclion ([), every persoa incharge of management of such sclhool
immediately before its management is taken over, shall deliver post sssion

of the school property to the Director or any officer authorised by him in
this behalf.

. (3) After taking over the management of any school under this
section the Governmerit may arrange to manage the school througlh a

person  (hereinafter referred to as the  “Administrator’) authorised by
the Director.

(4) Where the management of anty schoo! has been taken over udner
sub section (1), the managing commitiee or manager of such rchiool may,
within three months from the dato of taking over, appoal o the Searctary,
who may afier considering the represeniation made by manzging conrmii-
ice or manager, pass such orders, including an order for the restorution
of the mavapement or for the reduction of the perted during  which the

managemont of such school ghall remain vesied i the Direclor, a6
ho may deom fit.

(5) Where the mantgement of a school has been taken” over andec
hs soction, the Governmen shall  pay such rent asmay e poyable
or the bullding of the school Lo the person entliled to receive it, ok was
being pald Dy the munaging eommitvo or  the manager Imediatoly
before $he management of such school was takcen over.

* (6) During such period asany schoo! remaing under the manage-

" ment of an. Adminsteator—
(a) the sorvico conditlons, as approved by the Director, of Lhe | .

omployees of the school who ware inemployment imme- |
diawly before the dats on which the managomeul was 1aken |
over, shall not be varied on to their -disadvantago ; )

poployees v
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(B all educational Gcilidos wideh the school had  beon affmdl
Immcdiately  before &uch nrutomenl wak taken over she
goutinue (o ho o ffovded

{c) the school fund, thw pupil fund, and any other existing fu
shall continue 1o be availahle to the Administrator for bel

spent [or the purpoes ol the school ; and

() vo 1esolution passtd at any meating of tho managing comni
ke of suchy sehool shull bo given effect to unless approw
by tha Dlreetor.,

11. Nothing contalined in section 10 shall apply to aided minori
&Chool,

CHAPTER V¥

PROVISIONS APPLICABLE TO UN-AIDRD MINORITY SCHOOL‘

12. The Government may make rules regulating the mirimur
qualifications for and method of rocruinv:at of, cmployecs of unaideq
minority schools, provided that no guadificatlon shnll be varfed to the
disadvantage of anoxisting vmployee of such schools.

13. Bvery omployee ol un-uided minority schools shall be govcrne
by sueh code of conduct as may bu prowcribed.

14, The managing committce of every un-aided minority school shai

Gilor into a written contracl of serviee with every cmpluyw of such
schipol under scction 20 of this Act. .

CHAPTER Vi

i
ADMISSION TO SCHOOLS AND, FEES

15. (1) Achild who has not attained the age of five years shall

npt bo admitted to cluss onc or uny equivalent class of any class higher

than oo in recognised scheol.

{2) Achild s(‘( king admisslon for the first time fna recognised school
ina clags higher than class one shall not be admitted to that class if bis
uge rodused Ly the number of yoars of normal schoal study between
that class amd class one or an equivalem cluss, falls short of five years.

(3) Admission to rucognised echools or to any class thereof, shallhe
~egulated by rules made inthis behalf. . |

16. (1) No aided school shall levy feo or collect any other charge
or receive any other payment except those epecified by the Direclar.

N
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[ e m  mmemearm e e,

(2) Bvery aided school having different rates of [ces or other
charges or different funds  shall obtain prior approval of the preseribed
authority befors levying such fees or collecting such charges or creating
such Imads,

(3) Tho Muanager of cvery recopnised sohool shall, bLefore the
commencement of cach academic scssiom, file with the Direclor a full
stalement of the fecs Lo be levied by such school during the cnsuing
academic session, and cxcept with the prior spproval of the Director
no such schoal shall charge, during that acadcmic session, any fce in
cxcess of the [ee specificd by its Manager inthe said stalement, Such
fee should commensurate with the {agilitics provided by such school.

(#) No other cherges shall be taken from the children  except
those approved by the Dircetor,

(5) Recuipt shall o issted for avory fee and charges taken from
the children,

17, () To every aided school, there shall e a fund, to be called as
+ tho school fund which shall include the following

{a) any aid granted by the Goveroment ;

(&) income accruing to the school by way of lces, charges or other
payments ; and

{c) eny other contribution, sale of property, rent from properly,
vndowments and the like. :

(Zy 'The school fund and all other funds including the pupils fund
established with the approval of the Government, shall be accounted
for and opcraied in accordance with therules madc under this Act.

(3) Inavery recopnised un-aided school, thare shall be a fund, to be
called the “Recognised Un-aided School Fund®,

-

1t shall includc the following —
(a) fees

(b) any charges arnd piyment which muy be reelised the
school for other specified purpeses; and

(¢) any other contributions, cndowmenis, gifts ard the like

(4) (@) Income  derived by uwn-aided schools by way of {ees shall
beulilised only for such edneationn] purposes as may be peescribed 3 and,

(b) charges and payments realised  and all ether contrilulions,
endowments and giffs received by the schoof shall be vivisca only  for
speciftc  purpesc  for  which  they were realiscd  or  received. The
.unspecificd  gilts shall also  be used for academic purpe e

1
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(5) Tho Managing Commitice of every recogaised private school
shall file cvery year with the Director such duly audited financial and
other velurns as may be preseribed and every such réturn shall be andited
by such authority as may be prescribed. :

18, (N Yor the purpose of any public cxamination, any aided middle,
high or senior sccondiry  scheal shall be  affiliated to  the Board of
Schoo!  Education, Haryana.

(2) For ilie purposc of any public cxaminalion every recognised
high or senior secondary school other than ihose specified under sub-
section (1), shall get affiliation with the Beards or Council for Indian
Sclhiool Certificate  Examinations for concucti: ¢ such examination and
shadl fntfil the conditions specificc by sueh Boards or Council, asthe case
may be,  Mowevey, ifany recogniscd scheol is de-recognised under sub-
scetion (4) of section-4 and clause (b) of sub.scction (4) of section 21, it
will awtomidically stand disafTiliated  (eom the Board or Council to which
it was  aflifiated,

{3) The children of recognised senior sccondary school, high school
and middle school shall be preparcd  for and presented (o the public
examination or such othér form of cvaluation held or made for the
children  of such schools. .

Explanation.—For thc purpose of this scclion, ‘public cxamination’
means an examinalion conducfcd by the Ceitral Board of Secondary
Educwtion, Counctl for Indian School Uertificate FExamnirctic s, Board
of School Education, Haryana or apy other Board,

CHAPTER VI
MISCELLANEQUS

19, () The Government may delegate all or 2y af its powdrs, dutics

and funclions under this Act to the Directer or any other Officer,

(2) Every person to whem any power s delcgated under sub-
sceiion (F), may cxercise that power inthe some manncr and with the
effect asifsuch power had been conferitd en him dircetly by this Act
and not, hy way of delegation. '

20, (1) The Managing Cemmilfce of (vay recopriscd privite
schiool shallenter into a written contract cf scivice withcvery employee
i

of such school :

Provided that if, at ll%wmmcncm .t of this Act,” there is no
written contract of scervice in relation to any cxisling empioyee of a
rcecognised school, e Mapaging Cemmittee «f such school shall enter into
such contract within a pericd of three months {rom the commence-
ment of this Act : .

Provided further that ne cantiaet referred to in the foregoing proviso
shall vary to the disadvantage of any exisbng cwployee the tesm of any

gontract Subsisting at the conunencament of tis Act Treiween him and the
school '
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school (2)'A cupy ofcvery coatract of sorvico referred to in sub-soction (1)
| and shall be! forwarded by the managing committec of the ¢oncerned recognised
dited school to the Diicclor who shall on receipt of such copy ray'ster It in
ﬁ' guch r manncr as may bo prescribed,
:ng]gt'- (3) Bvery contract of servicc refcrred to in sub-scction (1) shall
3 provide for the following meatters, namely —
rised (@) the teyms and conditions of service of the employec, inciuding .
7 sub. the scale of pay and other allowances to which lic shall be ,
fndian entitled; N
m and . , .
2 Cill;C (5) the leave of absence, age of retiroment, contributory provident
£ sub- fund or any other bencfits to which the employee shall be
121 it Cl'ltiucd;
whiclh ] . .
_ {(c) the penalties which . mmay be imposed on the employec for the ey
violation of any code of conduct or the breach of any S
icloo] ‘ term ofthe contract enfercd into by him ; .
blic '
F:n :;:; 4 () the manner in which disciplinery prececdings in retabion to
the employee shall be conducted  and the proccdw ¢ which
shall be followed before any cmployee is dismissed, removed
ation’ from service, or reduced Inrank ;
ndary . A . ..
Board . . () arbitration of any dispute arisicg cut of any breach of coniract
between the employce and the managing ctmmilice with
regard 10 —
{f) pay and other allowances ;
(i) Jeave of absence, age of retirement, contributory provident
dutics fund and other benefits ; and
(fii) any djscip!inary action leading to the dismissal or removal
sub- from service or reduction in rank of the employec ;
h the
is Act . (/) any other matter which in the opinion of the managing commit-
tce, ouglht to be, or may be speeificd in such voniract, )
fivate ! . 21. (J) Evay recognised school shall be jpspected at Ieast ‘once lngpection !
loyce X in cach financial year imsuch manner as may be prescribed. $ehoels. :
‘ ' b
_ I (2) The Director may also arrange Special inspection of any school 4
s no on such aspects of jits working as may, [rom time (o time, be considered i
of a necessary by him. ]
cinto . l
cnee- (3) The Circetor may give directions to the managing commitice
_ requiring it to rectify the defects or deficiencies found at the time of A :
0viso inspection or otherwise, in the working of the school. : :
fany i : ' i
dthe i (4) If the managing conmitlee faily to comply with any directions, ;
: ghen under sub-section (3), the Director may, atter cousidering the ' i
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explanation or report, if any, given or madc by the managing comruittq
take such action as he may deem fit, including—

(a) stoppage of aid (in case of atded schools) ;

{b) withdrawai ol ru.ubnmo.. ;O
(¢) taking over ofm'magcmcnt

22, Nocivil court shall have jurisdiction in tespect of any matt
in relation to which the  Government or the Dircetor or any oth
porson authoriscd ‘by the Goveenmenl or Diteclor or any olher ollicer
authority appointed or prLificd by or under his Act, is cmpowcred
or under this Act to exercise any power, and no injunction shall be grantd
by any civil court in rcspect of any thing which is donc or intended 1
be done by or under this Act. '

23. No suit, prosccution or other lepal procecding shall lie again
the Government, Dircclor or any other person autherised by the Gover
ment or Director for any thing which is in good [aith done or intend
o be done in pursuance of this Act or any rulc made thercunder.

24, () The Governmenl may, by notilication in the Olficial Gazel
make rules for carrying out ihe purposes of this Agt.

(2) In particular, and without prejudice to the generality of the ford
poing powers, such rules may provide for all or any of the followin
maticrs, namcly :—

(@) the manoer in which education may be re;,u]dlcd by the Govern
ment in the Statc ; s e

(b)) the conditions which every existing school shall be required
to comply with ;

(¢) cstablishment  of anew stlicel or the opening_of a- highe
class or the closing down of an existipg class in an existing
schoal ; :

(¢) the loom and manner in which @¢n application for recognition
of a school shall be made ;

(¢) the facilities to be provided by a school to oblain recognition

_ (#)-the manner in which, and ihe authority to which, any appeal
against the refusa!, withdrawal or r{ cogunition shall be made ;

(g) the minimum qualifications for employees in different categories;

(/) the authorities to be specified for the purposes of the different
provisions of this Act ;

_E\/'(l) the particulars which a schemr ol mapagement shall contaia

and the manner in which such scheme shall be made ;
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it SRR _
(J) variations and modilications which may be made in the scheme
of management Tor a recopnised  school  which  does ant
‘. receive any aid ; :
() the conditions under  which nid  may be granded Lo recognised
selool  and on the violtion of which aid may be stoppesd,
reduced or suspended ; _
‘ i (1) the part of the cxpendilure of a recogniscd school which s to he s
matter covered by aid ; < :
y other ' .
‘icer or {m) particulacs of school property which would be [lurnighed to x
rred by the appropriate auathority 5
[
f&iﬁltg () the form in which, and ihe time within which, an append
. shall be  preferred (o the Government against an order made i \
in reltionto the transfer, sale, mnotigage orfien or lease of )
rgainst any schocl properly ; . jg!
Dveri-— (o) admissions te a recogniscd schoo!l ; o
tended . - A
g () fces and other charges which may be  collccted by an aided s
school .
Jsazelle, () the mauncr of tnspection of recognised school ; R
(r) financial and other returns to be fHed by the managing
¢ forc- commillee of recognised  privatc school and the authority ¢ . “!l
lowing by which such rcturn shall be audited "i::g
(s) cducational purposes for which the income derived b way of i
yvern- fecs by recognised anaided  school shall be spent ; . P
) manner  of aceounting and cpereticnef schicol funds and  other ol
juired l'und\s of a recognised private  school ; ‘[
() fees, for preferring an wppeal under this Act ;and S
: . B ’ . Pt
higher (v) any other matter which is to be, ormay be, preseribed  under , L
tisting this Act, . i
(3) Every rule madc -under this scction shall be laid assoon as may ki
N be after it i made beforc the Housc of the State Legislalure while it is it
E‘_[.l_?_l.l_ in session for a total period of ten days which may be comprised inone e
session or intwo or more successive sessions, and if, before the expiry L
) of the session in whichk itisso laid or the success®c sessions aforesaid, [E
tion 5 the Housc agrces in making any modification inthe rule or the House i
agrecs that therule should not be made, the rulec shall thercafter bave o
ppeal : effect only insuch modified form or be of no cffect, as the casc may be, i
ade | g0, lowover, that any such modilication or annujment shall be without iy
i prejudice to the validity of anything previonsly donc under that mle. . e
rics; 7 H
: 25, Tho Haryana Alded Schools (Sceurity of Service) Act, 1971 Repeal, P
crent (Haryana Act No. 10 of 1971), is herchry repealed, : v
. - , L
’ - B. L. GULATI, i
Ak k; Secretnpy to Government, Haryana b
! ' Legislative Depagtment r'
_ I,
L
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 27th April, 2023

No. Leg. 18/2023.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 12th April, 2023 and is hereby published for general
information:-

HARYANA ACT NO. 18 OF 2023
THE HARYANA SCHOOL EDUCATION (AMENDMENT) ACT, 2023
AN
ACT
further to amend the Haryana School Education Act, 1995.

Be it enacted by the Legislature of the State of Haryana in the Seventy-fourth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana School Education (Amendment) Act, 2023.

2. In section 2 of the Haryana School Education Act, 1995 (hereinafter called the
principal Act),-

0] clauses (b) and (c) shall be omitted; and

(if)  item (ii) of clause (d) shall be omitted.

3. Section 6 of the principal Act shall be omitted.

4. Sub-sections (1) and (2) of section 7 of the principal Act shall be omitted.

5. Sections 8, 9, 10 and 11 of the principal Act shall be omitted.

6. Sub-sections (1) and (2) of section 16 of the principal Act shall be omitted.

7. For section 17 of the principal Act, the following section shall be substituted, namely:-

“17. School funds.- (1) In every recognized school, there shall be a fund, to be
called the School Fund which shall include the following:-
(@) fee;
(b)  any charges and payment which may be realised by the school for other
specified purposes; and
(c)  any other contributions, endowments, gifts and the like.

2 (@ Income derived by recognised school by way of fees shall be
utilised only for such educational purposes, as may be
prescribed; and

(b) charges and payments realised and all other contributions,
endowments and gifts received by the school shall be utilised
only for the specific purpose for which they were realised or
received. The unspecified gifts shall also be used for
academic purpose.

Short title.

Amendment of
section 2 of
Haryana Act 12 of
1999.

Omission of
section 6 of
Haryana Act 12 of
1999.

Amendment of
section 7 of
Haryana Act 12 of
1999.

Omission of
sections 8, 9, 10
and 11 of Haryana
Act 12 of 1999.

Amendment of
section 16 of
Haryana Act 12 of
1999.

Substitution of
section 17 of
Haryana Act 12 of
1999.
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Amendment of
section 18 of
Haryana Act 12
of 1999.

Amendment of
section 21 of
Haryana Act 12
of 1999.

Amendment of
section 24 of
Haryana Act 12
of 1999.

(3) The Managing Committee of every recognised school shall file every year with the
Director such duly audited financial and other returns as may be prescribed and every such return
shall be audited by such authority, as may be prescribed.”.

8. In sub-section (1) of section 18 of the principal Act, the word “aided” shall be omitted.

9. Clause (a) of sub-section (4) of section 21 of the principal Act shall be omitted.

10.  In sub-section (2) of section 24 of the principal Act,-
() clause (k) shall be omitted; and

(i) in clause (p), for the words “by an aided school”, the words “by a school” shall be
substituted.

BIMLESH TANWAR,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

10345—L.R.—H.G.P., Pkl.
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